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(v) Ihe CoDrpa y sent requcsls to CMD(l fonrincc direclors sccki,rg lheir prior conll natioll lor
holding boad nrcetinss bur no confinnarion could be obtaircd lor holding rneelings hence no
board !neerinB could be hcl<l during rhis f$iod.

lhc llegistrar ol Conrparries, Chhaltisgarh forwarded the compo!nding application vidc his letler No
No. ltOC-C.C./621 n /J IA/20|5i952 dated 17.072015 and the sanc has been treated as Company
Application No. 254/621 A/CLR/Mll/2015.

2. lhe undcrsiSned. the thcn Prcsiding Ofljccr. ofcrslwhile Conrpany Law Aoard had Sonc
throLrgh lhe application and the reporl submined by ihc Ilegistrar ol Companies. Chhatlisgarh and also

thc sLrbmissions rnade by the Aurhorised Representalive al drc time of hearinS and nored that
application for oolnpounding ofoflbnce cornnrillcd under Section 210 olthc Companies Act. 1956,

mcriled consideralion.

i. Accordingly.lhe offence comlnitled under scction 210 ol thc Companics Acl. 1956 as slatcd
and explained ahovc has been ordcrcd on 18.05.2016lo be compolrnded againsr lhc two Direclors ol'
thcCompany on payment olRs.5.000/. by cach.

4. Subsequenlly. vide Notificalion No. A,450ll/14/2016-Ad. lV dalecl 01.06.2016. issued by
lhc Ministry of Corporalc Affairs. Ncw Dclhi. the Ccntral Cov€rnmenl has constiluled llte Nalional
Conrrrany t-aw Iribunal and dissolvcd the erstwhilc Cornpany [,aw Board w.e.f.01.06.2016.

5. Ihe applicanls above narrrcd have rcmin€d the total corrrpounding fees of lts.10.0001with the
ncwlyconslittrledolficeoftheNational Company Law l ribunal. Mumbal Bench i.e after dissolution
ol thc Conrpany l-rw lloard.

6. Having rcgard lo lhe facrs altd circumsranccs oflhe case, thc offence commirred under section
210 ol lhe Co panies Acl. 1956 hy the Company and i1s lwo l)irectors named above, is hercby

7. 'lhereforc. Ilc8istmr of Companies. ChhallisSarh is hcrcby directcd to lake funher aclion as

fro!ided under scclion 62lA(i)(cxd) ol'the Conrpanies Acl, 1956.

Ordered AccordinSly

,.r.r.r o
Menber (J!dicial)

l)arc(l lhis $^$-S \ .20r +
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